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Regn. Nos. 0A-1231/88 S 'qétez 27,10,1988

For . the Rﬁplibahts T esse Shii-S;E.VLuthra,Advocate.
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Central Adminiatrative Tribunal
Principal Bench, ‘New Delhi

0A-1552/88
0A-1643/B8
‘DA-1870/88¢&
DA-1B47/88° A A
Shri Ram Sunder Singh. ) v... Rpplicants -~
Shri Jyoti.Prasad Sharma ) - : .
Shri Ram Parvesh Ram’

Shri S.5. Sirohi &
Shri Néunihal S5ingh

Versus

Union of India & Anqiher Ceeee Respondents

For ths Raspondents ' . ..et; Shri- P.P. Khurana,Advocate.

- CORAM3 Hon'ble Shri P.Ke Kartha, Uice-Chairman(Judl )

Hon'ble Shri .P. Srinivasan, Administrative Member.

1e Uhethar Reportars of 1ocal papars may be alloued to

see’ the 3udgemant?

2, 6 be raferred o the Reporter ‘OT not? .~'

B

(Judgamsnt of the Bench dalivered by Hon'hla
- Shri P Srinivasan, Administrative ﬁamber)

All thess ‘Five appllcanta,uho‘uétéfearlier,UOiking‘

e e ] :
-inL_plice dspartment on different poets in differnnt Sta;es.
'uere taken pn deputation in the Intelligence Bureau in ‘

'different poste. Their complaint ia that: the aeninrity in

the posts held by them in tha I.B. has notabeen rightly

’ vf,ixed. C . . . . ; ,

2. Shri S.C. Luthra, learned counsel for tha applicant,
and Shri- P.P. Krurana, Counsel for the rsapondents, have
been heard,

3. .Shri Luthrae submits that the ‘seniority of 8ll these

'psréons should have been fixed on the principles laid down

by this Tribunzl in Baldev Singh and Others Vs, Union of

Indiaz and others in T-840 Of 1985 decxded “on 13 1,1988,

n-o-zocl'
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© B, . Shri Khurana aubmits that in a11 theoe caees the

submits that onh tha basis of this eeniority, the applicant -
'f'iehould get 811 the coneequential benefits by way. oP N

_promotion etc.

'Tribunal also directed that “they shall be oligible For
‘being conSidered forfurther promotion on the said basis.“
-The judgement in Baldeu Szngh's case uas Folloued by - this
- Tribun8l in G.N. Nimbalkar Us. Union of India and Othere
- in UA-353/88 dacided on 6. 7.1988. In that .case aleo. a-

should be’ coneiderad on the baoie ‘of their revised

: frespondenta to consider the caaes of the applican 5 fcr

‘,further promotion on the basis of the reuioed seniority

. Baldev Singh's case, This ohould ‘be done ae early ae T
’,poesible ‘but in any caae not 1ater than three montha
" from the date of. roceipt of this order. ';f

6B -The applications are disposed of on the. above terme.

aeniority of the applicants has indeed been fixed

'follOUing the deciaion in Baldev Singh's case.' Shri Luthra

5. . UE find that in Beldev Singh's ceee, uhill directing

refixation of the seniority of the applicants therein. thie

direction vas issued that after determining the revised .

3eniority of the applicanta,, heir cases For promotion

seniority. Following these decisions. ue direct the

already accorded to them in terma of the decision in

No order as to costs, # copy oF this judgement may be

placed in all the files,

Do oot

{p. s Sri nivasan) : (P.K. Kartha) -
Administrative Member. - ) A 'Vice-Chairman{Judl. )
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